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CP No. 5/ND/2009,CA No. 21,36

Shri Thakur Sumit for the petitioner. Advocate, Shri Himanshu R[]}’- along
with Piyush Sinha for the Respondent.

After hearing the counsel in respect of pending C.A No. 21/2016,
we are of the view, that such application to be considered later on at
appropriate stage, because prima-facie, we are of the view that the present
Company Petition can be heard and finally disposed of on its merit
excluding the question of validity of the disputed documents and
genuineness of the petitioner’s signature.

Notwithstanding with the above, it is also made clear, if during
the course of hearing, if this court feels that present Company Petition is
required to verify the genuineness of the signature of the petitioner.
Therefore, such report as proposed to be submitted by the petitioner may

be considered after giving an opportunity to the Opposite party to file its

reply/ rebuttal.
The matter be listed on 23 January, 2017.



